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IN THE CENTRAL ADRINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. No. 910/94. | Dt. of Decision : 1=8=1994.

Mr. Mohd. Abdul Sattar o "« Applicant.
'£:)

Supsrintendent of Post OffPices, :

Karimnagar Dist. - «+ Respondenty]

founsal for the Applicant : Mr, N. Rajeswars Rao

Counsel for the Respondsnts : Mr. N.V. Ramana, Addl.CGSC.

CORAM:

~ THE HON'BLE SHRI JUSTICE V. NE ELADRI RAO : VICE CHALIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Judgement

{ As per Hon, Mr. Justice U, Neeladri Rao, Vice Chairman )

Heard Sri N. Rajeswara Raoc, learned counsel for the
_ épplicant and Sri N.\, Ramana, learned counsel for the

respdndehqa.

L =8 3

notification dated 26-4-1994 issued by the responcent
calling for applications for the post of EDBPM, Akkannapets
3. The applicant was appointed as EDBPM in 1959 and then
he ha?éiven his date of birth as 22-6-1929 and the same was
incorporated in the Service Record of the applicant, He wd
informad an 28-~3-1994 that he vould attéin the age of |
éuperannuatiuﬁ on 22-6-1984, As the vacancy is going to
arise in regard to the post of EDBPM, Akkannapet, from
22-6-1994, the impugned notification dt.26-4-1994 was
issued. |
4, In 19908, it was noticed at the time of inguiry by
the Divisi&gllnspectnr of Post Bffices that the real date
of bizth of the applicant is 24-1-1936,arid hence he made
rgﬁresentatién dated 29-5-1990: to correct the date of

’Wﬁirth dccordingly in the service register and the said
representation is not yet dispuaedjand the applicanF
again submitted anather representation dated 5-4-1994 and
it is not open to ths respordlents to issue the impugned

ok, Mapedv i

notification withjdiape

to abova, urged the learned counsel for the applicant,

v

fiis representationireferred
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5, fEven EDBPM is a Centfal Government employee, Of
dated 30-11-1979 vide No.19017/79/Estt,A, is equally
applicable to Extra Departmental staff of the Postal
Department, It was held by the Supreme Court in

AIR 1993 SC 1367 (Union of India vs. Harnam Singh (CA.502/
93) case that the OM dated 30-11-1879 is equally appli-
cable buen to those who were in service by the date of
the said OM, As such the representations filed by the
applicant in 1990 and 1994 praying for correction of
‘date of birth are after 1984 and hence beyond time, and
hence they cannot be entertained.

6. There is thus no force in the cuntention.for the
applicant that the respondent has no power to issue the
impugned notification without disposing of the represent-
ations of the applicant., As they are time barred represent-
ations this Tribunal cannot give any direction to the
respondentsto c onsider those representations, UWhen such
répresentatiuns cannot be entertained being time-barred,
there is no bar for issuing the impugned notification,

As such this 0A does not merit consideration,

7. In the result, this QA is dismissed at the stags of
admission, NO cnstsﬁ&
N~ Nec A 1
(R. Rangarajan) ' (V. Neeladri Raa) f

Member (Admn) Vice Chairman ‘
Dated : August 1, 94

Dictated in Open Court ﬁy%“ﬁyﬁjﬂ%i‘
' Deputy Registrar(J)cCC

To _
BE¥XBHE gk

1. The Superintendent eof Post Offices, Karimnagar Division,
Karimnagar Diste. '

2. One copy to Mr.N.Rajeswar Rao, Advocate, Road No.l2,
- Banjara Hills, Hyderabad.

One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.

4, One gopy to Library, CAT.Hyd.

One spare copy.
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IN THE CEITRAL ADYIIIS TRATIVE TRIBUNAL
© HYLERABAD BEICH AT HYCERABAD
- b °

-
N
Tiik HON'BLL MR.JUSTICE V «JIEELADRT RAO
' VICE~CHAIRMAN

AND

E-J-"")
THE HON'ELL MR.R.RANGALAJEN 3 M{ .Loid)

DAEL:\ -~ B - icon

OEPER/JUDGMENT

M.A.,No.-/R.A/C.A.No.
. in
0.A.No, 'q\b\th .
{T.A.No. (W.P.NO )

Admi ted and Interim directions
Issue

Disposed\of with directions.

A -
Dismissed oX . odaniiom o shege. -
'Dismisse’ as withdrawn '

Lismissefl for Default.
Ordered/Re jecteq

No order as to costs,
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